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EU-INDIA NEGOTIATIONS

'Committed for
free trade deal’

I’ll get personally
involved, says
German chancellor

REUTERS
New Delhi/Berlin, February
25

GERMAN CHANCELLOR
OLAF Scholz said on Saturday
that he and Prime Minister
Narendra Modi were commit-
ted to sealing a free trade deal
between India and the Euro-
pean Union (EU).“It's an impor-
tant topicand I'll get personally
involved,’ Scholz said after his
meeting with Modi in New
Delhi.The EU and India revived
negotiationstoforgeafreetrade
agreement last year with the
aim of completing talks by the
endof 2023.

Prime Minister Narendra Modi with German Chancellor

Olaf Scholz at the Hyderabad House in New Delhi PTI

For the EU, a free trade agree-
ment with India would fit its
strategy of increasing engage-
ment with the Indo-Pacific
region,where the bloc is target-
ingbilateral deals to takeadvan-
tage of expected higher eco-
nomic growth. The deal could
also act as a counterbalance to

China's growinginfluenceinthe
region. Scholz met Modi a day
after the first anniversary of
Russia'sinvasion of Ukraine.His
visitalongwith alarge business
delegation highlighted Delhi's
growingimportance toWestern
powers seeking backing for their
opposition to Moscow's war.

World Bank promises ‘concessionality’ in
debt restructuring for distressed economies

REUTERS
Bengaluru, February 25

THE WORLD BANK will
"provide as much concession-
ality to the debt treatment"”
for distressed economies as
possible, its president
told ameeting with the Inter-
national Monetary Fund,
India, China, and other credi-
tor nations.

The remarks come amid
calls by China, the world's
largest bilateral creditor, that
global lenders should take
haircuts onloans extended to
developing nations hurt by
the impact of  the
Russia-Ukraine war and the
pandemic.The United States,
has repeatedly criticised
China overits"foot-dragging"
on debt relief for

Economic crisis: Pak
govt halts clearance
of bills, salaries

PRESS TRUST OF INDIA
Islamabad, February 25

THE CASH-STRAPPED PAK-
ISTAN government has
directed the accountant gen-
eral to cease the clearing of
bills, including salaries, owing
to the current economic
crisis, according to a media
report on Saturday.

The Ministry of Finance
and Revenue also instructed
the Accountant General of
Pakistan Revenues (AGPR) to
halt the clearing of all the bills
of the federal ministries/divi-
sions and attached depart-
ments until furthernotice, The
News International quoted
official sources as saying. The
newspaper reported that the
operational cost-related
releases faced difficulties
mainly due to the economic
hardship facing the country.

Pakistan's foreign exchange
reserves,
which fell toa
critically low
level of $2.9
billion a few

Pakistan's foreign
exchange reserves,
which fell to a critically
low level of $2.9 billion a

defence-related institutions had
already been cleared for next
month. Finance minister Dar
while meeting on February 22
with a delegation of Rothschild
had said "the government was
steering the economy towards
stabilityand growth".

He added that "the govern-
ment is committed to complet-
ing theIMF programmeand ful-
filling all international
obligations". Dar'scommitment
to unlocking the IMF tranche
wasvisible on February 20when
the national assembly had
unanimously approved the
Finance (Supplementary) Bill
2023 or'mini-budget'—amove
mandatoryforseeking funding.

The bill increases sales tax
from 17 to 25% on imports
ranging from cars and house-
hold appliances to chocolates
and cosmetics. A general sales
taxwas raised from 17 to 18%.

"The prime minister will
also unveil aus-
terity measures
in the next few
days," the minis-
ter told the lower

weeks  ago, f k house of parlia-
have now ew wee. S ago, ment as the bill
risen closerto ~ havenowrisencloser o passed,
$4  billion, to $4 billion adding "we will
even as the ] have to take diffi-
country cult decisions".

eagerly waits for the $1.1 bil- The country's weekly infla-

lion tranches of funding from
the International Monetary
Fund (IMF).

Minister for Finance Ishaq
Dar, who was contacted for a
comment by the newspaper,
said it might be untrue but
promised to get backafter con-
firmation. Sources said that
they went to the AGPR office
for clearance of their outstand-
ing bills but were informed
that the Ministry of Finance had
directed them to stop clearing
all the bills, including the
salaries, because of the prevail-
ing difficult financial positions.
The exact reasons could not be
ascertainedwhythe clearance of
billswas stopped onanimmedi-
ate basis. The sources said the
salaries and pensions of

tion remained stubbornly ele-
vated at 2.78% week-on-week
and 41.54% year-on-year
during the seven-day period
that ended on February 23,
official data showed on Friday.

This comes as the govern-
ment of Pakistan almost dou-
bled the gas charges from Rs
147.57 to Rs 295 to get the
IMF's approval for the $1.1
billion tranches out of the
$6.5 billion bailout package
under the Extended Fund
Facility. Analysts had said last
week that inflationary pres-
sures would intensify as the
government took tax mea-
sures and made electricity,
petroleum, and gas price
adjustments to unlock the
IMF programme.

EU slaps sanctions on top
Russia officials, banks, trade

THE EUROPEAN UNION
agreed on Saturday to impose
newsanctionson Russia overits
invasion of Ukraine targeting
more officialsand organisations
accused of supporting the war,
spreading propaganda or sup-
plyingdrones,aswell asrestrict-
ingtrade on productsthat could
be used by the armed forces.
The EU's Swedish presidency
said the sanctions "are directed
at military and political deci-
sion-makers, companies

financi“. ep. .in

supporting or working within
the Russian military industry,
and commandersinthe Wagner
Group. Transactions with some
of Russia'slargestbanksarealso
prohibited.” Asset freezes were
slapped on three more Russian
banks and seven Iranian “enti-
ties” — companies, agencies,
political parties or other organi-
sations — that manufacture
military drones, which the EU
suspectshavebeen used by Rus-
siaduring thewar. —AP

dozens of low-and middle-
income countries.

"The World Bank is
committed to providing net
positive flows in a way that
maximises concessionality in
the restructuring process,"
David Malpass said at the
Global Sovereign Debt
Roundtable in Bengaluru on
the sidelines of the G20
financial leaders' meet.

'‘No step

back from Bali
agreement on
Ukraine crisis'

SPAIN MINISTER OF Econ-
omy Nadia Maria Calvino
Santamaria said G20 finance
ministers should not "go
back"on the language agreed
by leaders in Bali Summit on
Ukraine crisis continuing
over a year. At the last
G20 Summit in Bali in
November 2022,the declara-
tion read: "Most members
strongly condemned the war
in Ukraine." However, some
member countries held
"other views and different
assessments of the situation
and sanctions". Russia, which
is part of G20, calls its
invasion of Ukraine as a"spe-
cial military operation".
Almost a year back Russia
invaded Ukraine and leaders
of the world's top 20
economies, referred to as
G20, are debating how it
should be addressed in a
joint communique that is
to be issued later in the day
after conclusion of first G20

finance ministers and
central bank governors
(FMCBG) meeting.

Speaking to media on the
sidelines of the FMCBG,
Calvino said,"Iwill share with
you the position of Spain,
which is very much aligned
with the G7 position that we
cannot go back on the lan-
guage that was agreed by our
leaders in Bali. And these has
to feature in the commu-
nique since the war is right
now. The single most impor-
tant factor bringing uncer-
tainty and fragility to the
world economy."

Yellen says US inflation fight ‘not
a straight line’ after price rise data

REUTERS
Bengaluru, February 25

US TREASURY SECRETARY
Janet Yellen told Reuters
on Saturday that new US data
showing inflation jumped
unexpectedly in January sig-
nals that the fight against
inflation"isnotastraightline"
and more work is needed.
Inaninterviewwith Reuters
ata G20 finance leaders meet-
inginIndia,Yellenrejected argu-
ments from some economists
that a recession or significantly
higher unemployment was
needed for the Federal Reserve
towinitsinflation fight,sticking
to her view that inflation
still can be brought down while
maintaining a strong labour

US treasury secretary Janet Yellen speaks

during her

roundtable with India's technology leaders on the sidelines

of G20 finance ministers' meeting in Bengaluru

market. The strongest US con-
sumer spending data in nearly
two years showed that the Fed's
preferred measure of inflation,

REUTERS

the personal consumption
expenditures price index,
jumped in January, calling into
question whether the Fed

IMF urges Central Banks to 'stay
the course' till prices tamed

BLOOMBERG
February 25

CENTRAL BANKS GLOB-
ALLY must remain vigilant
until inflationis firmly under
control,according to Interna-
tional Monetary Fund Man-
aging Director Kristalina
Georgieva.“Iwant to be clear
we are notyet seeing inflation
going down to target fast
enough,” Georgieva told
Bloomberg Television’s
Haslinda Amin on the side-
lines of the Group of 20
finance chiefs’ meetings in
Bengaluru, India.

“Central banks need to stay
the course until we are com-
fortable that price stability is
returning.”

As many central bankers
begin to slow their policy tight-
ening, inflation prints across
the world remain sticky.

With China reopening at a
pace that’s exceeded expecta-
tions, Georgieva remained
hopeful that domestic con-
sumption there remains a
growth driver for the world
with little risk for an addi-
tional inflation flare-up. In
the US, the personal con-
sumption expenditures price

index rose 5.4% in January
from a year earlier and the
core metric was up 4.7%,
both marking pickups after
several months of declines.In
Europe, underlying inflation
is forecast to stay at a record
5.3% and in many parts of
Asia,including India and Aus-
tralia, core inflation has
remained sticky. Authorities
shouldn’t let their guard
down as price stability is
essential for investors and for
consumers to keep on spend-
ing, which are the founda-
tions for economic growth,
according to IMF chief.

remains behind in its inflation
fight. Revisions to prior data
showed that previous disinfla-
tionwas milderthan previously
reported,and thatdataadded to
financial market fears that the
Federal Reserve could continue
raising interest rates into sum-
mer."I think this report showed
thatit'snotgoing tobeastraight
line — disinflation is not a
straightline,"Yellensaid,adding
that “inflation still remains ata
level that's above what's consis-
tent with the Fed's objective.”
But she said that inflation has
stillbroadly comedown overthe
past year and that trend should
continue,ashousingrental con-
tracts were still adjusting to
lower levels compared to their
pandemic-era peaks.

UN SG calls on G20
finance ministers, to
reform multilateral
development banks

UN CHIEF ANTONIO Guter-
res thinks India's G20 Presi-
dencyis“veryimportant”and
calls on the grouping's
finance ministers, currently
gathered in Bengaluru, to be
“bold” in their efforts to
reform the multilateral
development banks and in
finding solutions to pressing
debt challenges, his
spokesperson said. Stephane
Dujarric, Spokesman for
Guterres, said this on the
expectations of the Secretary-
General from the G20 meet-
ing in India. —PTI
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+ United India Building, Sir P. M. Road, Fort, Mumbai- ;

MAHARASHTRA *xE-mail : mumbaifort@indianbank.co.in *Ph. No. (022) 2266 1484,

. R - . Rees Milers ST tion andl
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the Public in General and in particular to the Borrower(s)
and Guarantor(s) that the below Described immovable property mortgaged /
charged to the Secured Creditor, the Symbolic possession of which has been
taken by the Authorised Officer of Indian Bank, Mumbai Fort branch, Secured
Creditor, will be sold on “As is where is"; “As is what is’; and “Whatever there is"
on 28.03.2023, for recovery of Rs. 75,57,000/- (Rupees Seventy Five Lakhs Fifty
Seven Thousand only) (as on 06.08.2022) due to the Indian Bank, Mumbai Fort
branch, Secured Creditor, from M/s. Pearl Farm & Agro Industries (Borrower),
Proprietor - Mr. Ajay Agarwal-Plot No. 38, R. S. No. 23/1, R. K. Nagar, Housing
Society No. 4, At Morewadi, Tal. Karveer, Dist. Kolhapur.

The specific details of the property intended to be brought to sale through e-auction
mode are enumerated below:

DETAILED DESCRIPTION OF THE PROPERTY

Land and building at Plot No. 38, R. S. No. 23/1, R. K. Nagar Housing Society No. 4,
At Morewadi, Tal. Karveer, Dist. Kolhapur, Maharashtra.
Owner of the property : Mr. Ajaykumar Ranbirkumar Agarwal

Encumbrances on the Property NIL
Reserve Price <1,20,00,000/- EMD Amount 312,00,000/-
10,000.00 Property ID No. | IDIBO00B027

Date and time of e-auction at the platform of e-auction Service Provider
https://www.mstcecommerce.com/auctionhome/ibapi

DATE & TIME OF E-AUCTION : 28.03.2023 @ 11.00 a. m.

Bidders are advised to visit the website (www.mstcecommerce.com) of our
e-auction service provider MSTC Ltd. to participate in online bid. For Technical
Assistance Please call MSTC HELPDESK No. 033-22901004 and other help line
numbers available in service providers help desk. For Registration status with MSTC
Ltd., please contact ibapiop@mstcecommerce.com and for EMD status please
contact ibapifin@mstcecommerce.com.
For property/ies details and photograph of the property and auction terms and
conditions please visit : https://ibapi.in and for clarifications related to this portal,
please contact help line No. 18001025026 and 011-41106131.
Bidders are advised to use Property ID Number mentioned above while searching
for the property in the website with https://ibapi.in & www.mstcecommerce.com.
Sd/-
Authorized Officer

For Indian Bank

Bid incremental Amt.

Date : 24.02.2023
Place : Mumbai

FOR THE ATTENTION OF THE CREDITORS OF
ARAV HEALTHCARE INFRA PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT
{Linder Aequlaton & of the Ineokancy and Bankroptoy Boand of India

{nsclvency Resoiution Procass for Conporaka Persons) Regulations, 20161

RELEVANT PARTICULARS

1. | Marme of componate debior A Higakhcang Infra Prvabe Lirmdled

2 .I:Iillr:din::-::r|::-r.|:!ii:n ol |:|.1'|1-::-r.HI|:I detdor | 17 Ell;:i:.rrrt:;cr. .‘F{H}F! -

a3 .Il.l.iii:n!'il'!,' |n|:k!rer.l'l]:rir;ﬂ:r:ﬂr:-:i::l:h::r | I.'“.d;rnrlari:nr. [T 1!_'!:|E'i,l'th=|m'hl
i5 noirponred | regisiened Companies, Munbai

4. | Corporaie derty Mo,/ Umied Liabity | LS I0MS20085TC 128008
.|I_‘|II.!I'J:I|-H'JI|i-.‘.II1 M of comporain daebiar

R _.ﬁ.rlr.i'lr.;i af thar regisioned office and
principel office [ any) of corporie
_l:lnh'l:r

5. | Irsohency commuenoemnt dada in
| respect of corponate debioe

+ | Estimated daig of dosam of irsohency
| resolution process i

g | Mame and regestraton number of the
insoivency prodassonal acing &
| inberim resoion professional

o, | Addmss and el of tha imenim
resolution prolessongl, as regisianecd
with the Board

111, Sai Commercial Complex, Bles Dewshi Marg

Gorand Station Road, Govand Mumnbai 400068,
| Maharashira, India

24th Rabmnaary, 20623

160 days from date of commencemant of resoiuton
| procass, which is 23 August, @03
Mama; Framodkumar Ramesh Ladda
Regisraton Mos-
| IBBLIPA-DO2IP NODESY 01 B-2019/12148
Addrass; 106, B-Wing Sr Mo, 55, Sukhnivas,
15t August Choet, Mangaksar Peth, Pune- 411011,
Waharashira | Inda
| Email id: cslagdsfii@gmail com

10| Address and email to ba usad for Ardrass: 105, B- Wing Sr Mo, 55, Sukhnivwas,

| ComEsponcEnce with Tha meim 15 August Choek, Mangakear Peth |
rasolution professong Puna- 411011, Maharashita | India.
| ] ] | Emai id: ipladda cmpd@gmail com
11, Laest e for submission of claims | 10eh March, 2023
12| Classes of crediors, f amy. under Mot Appicabie
| clavsa (b of sub-saction (H4) of secion
| 21, Bscerained by the intarim resoktion
| professnnal |
13 Names of Insokency Professionaks kot Appicabia

idantiliad o act a2 Authonsed
Rapresenative of crediions in 8 oess
| {Threa remes for each class)

14, {a} Aelevant Foms and
fo0 Delsdls of suthonzsd representalives
| e Evallable at

| Vet Inik: hitpe:/feewwbibi govinhomeydaownloads
Mot Appicabia

Matice is bereby given that the National Company Lo Tribunal bas ordered the
commencement of 8 corporate insolvency resalution process of the ARAY HEALTHCARE
INFRA FRIVATE LIMITED on 24th February, 2023

Tha creditors of ARAY HEALTHCARE INFAA PRIVATE LIMITED, are herabyy calad upan o
sulomit ther clains with prool on o belore 104h March, 2023 1o the interim rescdution
prodessional at the eddress mentioned againstentry Mo. 10,

Thie finandial criediboes Shall subemil their claims wilh proal by electranic means anly, &l aiber
creditors may submit the ciaims with proof in person, by postor by electronic maans

& financial creditor Belongang 1o a cliss., as listed agaims! the antry Mo, 12, shall indicate its
cholce of suthorzed representative from among the three insohvency prolessionals listed
against entry No.13 to acd as authonsed represantative of the class [specify class) in Form
CA-ROT AFPLICAELE

Submission of false or misleading proods of claim shall atiract penalties.

Framodkumar Rarmesh Ladda

Interim Resoiution Professional

Registration ko,:- IBEIPA-G02 PRG0S 301 8-201 91 2148

AFA: AAZ12148003 2112253/ 202652

Crata: 25th February. 2023 (Shukla Paksha, Shashthi 2079, Vikrama Samvata)

Flace: Puna

Saraswat
Bank

>

SARASWAT CO-OP BANK LTD (screoucen sank)

Zone V : Mustifund Saunstha Bldg., Dr. Dada Vaidya Road, Panaji, Goa 403001 Tel. No. 0832 -

2430907 / 2431804

MEGA E - AUCTION SALE NOTICE (UNDER SARFAESI ACT)

SALE OF MOVEABLE / IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL

ASSETS AND ENFORCEMENT OF SECURITY INTEREST (SARFAESI) ACT, 2002.

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has taken over possession of
the following secured assets under the provisions and Rules of the SARFAESI Act. Public at large is informed that e-auction (under SARFAESI
Act, 2002) of the secured assets for realisation of Bank’s dues will be held on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT

RECOURSE” as specified hereunder:

Online E - Auction through website

; . B 14.03.2023
https://sarfaesi.auctiontiger.net /

Date & Time of Auction : | Last Date of submission of

Bid/EMD: 10.03.2023

2:00 p.m. to 4:00 p.m. | (upto 5.00 p.m.)

Date & T1me of Inspectio
of the properties:

By prior appointment
with Authorised Officer

T Reserve Price
. | 1. *Name of the borrower & otrs E Earnest Mone Contact Person **Demand Lype
No.| 2-Description of Property " Debosit Y | &Mobile No. Amount of
3. Name of the owner/s 3. Incll)'emental Possession
Amount
(Rupees In Lakh)
1. | 1] M/s. Viking Security; 2] Office premises bearing No.1, 3rd Floor, | Rs.24.30 Lakh Mr. Prashant Kelkar| Rs.24,28,138.25  Physical
Raymond Commercial Complex, Vasco, Goa 403802. [Admeasuring Rs. 2.45 Lakh (AUt}_IOI‘lZEd Officer)
area: 102.00 sq.mtrs.]; 3] Mrs. Hilda Fernandes. Rs.1.00 Lakh 2/180%1237118-00
1] M/s Marian Carvalho & son; 2] PIot No. G of area of 1720m2 Rs. 74.00 Lakh ; :
named as “GONTGALLY MURDDY”, within local limits of Quepem Municipal 5. 7400 1La l\gn }}Dlra_sh?inc‘;flf(_elkar Rs. 64,45,972.53 Physical
2. | Council, Taluka and Registration Sub District of Quepem, with house No. Rs. 7.50 Lakh (Aut 10r1z¢ icer)
603, admeasuring an area of 960m2, comprises of property under survey s Mobile No.
No0.130/5 (part) of Village Sirvoi of Quepem Taluka, not described in the 9819271900
Land Registration records but enrolled in the Taluka Revenue Office of Rs. 1.00 Lakh
Quepem under Matriz No. 532; 3] Mrs. Cicil Marian Carvalho.
3. | 1] Mr. Jadhav Suhas Laxman; 2] Flat No. 5, 1st Floor, on plot bearing | Rs. 23.50 Lakh Mr. Prashant Kelkar] Rs, 20,14,159.00/ Physical
gat no. 2889 & 2890 at Village Janavli, Taluka Kankavli, District Sindhudurg Rs. 2.35 Lakh (Authorized Officer)
[Admeasuring area Built up 890Sq.Ft (82.71 Sq.Mtr.), Carpet Area 710 T Mobile No.
Sq.Ft. (65.99 Sq.Mtr)]; 3] Mr. Jadhav Suhas Laxman Rs. 1.00 Lakh 9819271900
4. | 1] Mr. Manojkumar Balu Wadkar 2] Flat No. F-5, 1st Floor, Om Shankar| Rs. 19.50 Lakh Mr. Prashant Kelkar| Rs, 23,17,733.50 Physical
Apartment, AT Post Kankavli, Taluka - Kankavali, District - Sindhudurg. Rs. 1.95 Lakh (Authorized Officer)
Admeasuring area of 802 sq. fts; 3] Mr. Manojkumar Balu Wadkar S- 4 a Mobile No.
Rs. 1.00 Lakh 9819271900
S| 1175, Page’s MarkeTing & W/s Page 3 HOSpIGaity, 2] Pex esrive| R 24,00 Lakh | Mr Prashant Kol Rs 31,83,417.91) Physica
- NO. : ge and village limits of Rs. 2.40 Lakh (Authorized Officer)
Charathe, Taluka Sawantwadi, District Sindhudurg [Admeasuring area : 1500 | NS4 a Mobile No
sq.mtrs.]; 3] Mr. Augustine ] D’Souza & Mr. D’Souza Martin Augustine| Rs.1.00 Lakh 9819271900
6. |1] M/s. Vitthal Traders; 2] House property situated at Survey No.41} Rs.23.15 Lakh Mr. Prashant Kelkar| Rs. 80,07,462.60, Physical
Hissa No.42, House No.572, Wagade, Sawarwadi, Taluka - Kankavli, District { Rs. 2.31 Lakh (Authorized Officer)
Sindhudurg. [Plot area 3 guntas & Building ground floor 765 sq. fts.]; Rs. 1.00 Lakh Mobile No.
3] Mr. Rane Anil Vitthal 9819271900
7. | I] Mr. TodanKar Ajay Dhondu & Mrs. TodanKar Anjali Ajay; 2] . i .
Premises bearing Flat No.'}7, (admeasuring 990 sq. ft.i.e.92 sq. mtrs.]Built-upgrea), Rs.135.00 Lakh mgv?l?ﬁl‘irve Rs.1,03,15,557.00 Physical
Flat No. 8 (admeasuring 930 sq. ft. i.e.86.43 sq. mtrs. Built-up area), Flat No. 9 Rs. 13.50 Lakh (Authorized Officer)
(admeasuring 550 sq. ft.i.e.51.11 sq. mtrs. Built-up area), Flat No.10 (admeasuring] 5+ 12 a X
783 sq. ft. i.e.72.76 sq. mtrs. Built-up area), Flat No. 11 (admeasuring 288 sq. ft. Mobile No.
i..26.76 sq. mtrs. Built-up area), Flat No. 12 (admeasuring 576 sq.ft. i.e.53.53| Rs.1.00 Lakh 9867610866
sq. mtrs. Built-up area), Flat No. 13 (admeasuring 550 sq. ft. i.e.51.11 sq. mtrs.
Built-up area), Flat No. 14 (admeasuring 680 sq. ft. i.e.63.19 sq. mtrs. Built-up
area), Flat No.15 (admeasuring 300 sq. ft. i.e. 27.88 sq. mtrs. Built-up area), total
admeasuring area 5647 sq.ft. i.e. 524.81 sq. mtrs, built up area, House No. 2291
on first floor, Patankar Complex on land bearing survey No. 395A1A1A1A1A1A
Hissa No.1/2E1B at College Naka, Village - Jamsande, Taluka - Devgad, Sindhudurg
416613; 3] Mr. Todankar Ajay Dhondu & Mrs. Todankar Anjali Ajay
‘8. | 1] Mrs. Bhat Vaidehi Vijendra/ Mr. Bhat Vijendra Shrinivas; " Rs. 34. Mr. Amit .
2] Flat No. T9, 3rd Floor, Building No.1 known as Ganga, Sukhsamruddhi Rs.34.50 Lakh Mavinkurve Rs.28,21,540.21 physical
Sankul on land bearing Survey No.95/1 at Village - Veling, Village Panchayat| Rs. 3.50 Lakh (Authorized Officer)
of Veling - Priol, Cuncolim, Tal. Ponda, Dist.Goa. [Admeasuring built up area:| Rs. 1.00 Lakh Mobile No
94 sq.mtrs.]; 3] Mrs. Bhat Vaidehi Vijendra 98676108.66

*The same includes the borrower, mortgagor and guarantors, as per the demand notice

**With further interest as applicable, incidental expenses, costs, charge etc. incurred till the date of payment and /or realization.

Terms and Conditions of the E-auction are as under:

» o«

(1) The above secured asset/s shall be sold on “As is where is basis”, “As is what is basis” and “Without Recourse” and will not be sold below the Reserve Pric
mentioned as above. (2) Prior to submitting the Bids, bidders may obtain Bid form, information about the said Sale/Auction, it's Terms & Conditions and procedur
of submission of Bid/Offer, from Bank’s Authorised Officer, on above address or phone numbers - Monday to Friday 11:00 AM to 05:00 PM & Saturday - 11:00 A
to 4:00 PM. OR website of our technology partner e-Procurement Technologies. Ltd. at https://sarfaesi.auctiontiger.net (Closed on 2nd & 4th Saturday / Al
Sunday’s) (3) Prior to Submitting the Bids, Bidders should satisfy themselves about the rights, title, interest & claims, rights, dues affecting the property in respec
of the property put on auction. The property is being sold with all the encumbrances whether known or unknown to the Bank. The Authorised Officer/ Secure
Creditor shall not be responsible in any way for any third party claims/ rights/ dues. Objections of any kind in this regard shall not be entertained. (4) Applicabl
stamp duty, Transfer and Registration Charges, Fees, surcharge etc. will have to be borne by the purchaser only. (5) All statutory/non statutory dues, taxes, GST,
rates, assessments, charges, fees, TDS, claims etc. pertaining to above property & its sale, will be the responsibility of the purchaser only. (6) The auction will b
conducted through the Bank’s empaneled service provider M/s e-Procurement Technologies limited (Auction Tiger). Intending bidders may avail training fo
online bidding from M/s. e-Procurement Technologies. Ltd., b-704/705, Wall Street - ii, Opp. Orient Club, Near Gujarat College, Ellisbridge, Ahmedabad-380006
Gujarat. Monday - Friday 10:00 AM - 07:00 PM (Saturday - 10:00 AM - 06:00 PM. Closed on 2nd & 4th Saturday / All Sunday’s); Contact Persons: Mr. Pravee
Thevar (M) +91 9722778828 (0) 079- 6813 6851, email: Praveen.thevar@auctiontiger.net and Ms. Soni Hemani (M) - 079 35022145/149/182 email: soni
auctiontiger.net, maharashtra@auctiontiger.net, support@auctiontiger.net, Landline No. 079-61200513/594/577/55. Prospective bidder can also view sal
details and bidding through Auction Tiger Mobile Application (Android). (7) Earnest Money Deposit (EMD) shall be deposited either through NEFT/ RTGS
DD/PAY ORDER. Name of the A/C.: SARASWAT BANK - ZONE - V, IFSC Code: SRCB0000054, Bank Name & Address: SARASWAT CO-OP. BANK LTD., Zon
- V, Mustifund Saunstha Building., Dr, Dada Vaidya Road, Panjim, Goa 403 001. Beneficiary Account No.: 0054422720000001, Sender to Receive
Information / Remarks: mention the Name of the Borrower. The EMD amount shall not carry any interest. (8) Physical / scanned copies of Bank Receip
with UTR for EMD remitted and KYC documents should reach the Authorised Officer at above address or on email id: prashant.kelkar@saraswatbank.com
balkrishna.pednekar@saraswatbank.com and siddhesh.pokle@saraswatbank.com two working days prior to the Auction date upto 5.00 p.m. (9) The bi
price submitted shall not be below the Reserve Price and the bidder shall improve their further offers in multiple of amounts indicated under “Bid increment” i
the Auction Notice. (10) If a bid is placed in the last 5 minutes of the closing time, the process will automatically get extended for 5 minutes unlimited. On closure o
e-Auction process, the bidder who submits the highest bid amount (not below the Reserve Price) shall be declared as Successful Bidder. (11) The successful bidde
shall, immediately but not later than next working day after sale, deposit 25% of the final bid amount [Including EMD before bid]. If the successful bidder fails t
pay 25% amount within the prescribed time herein above, the EMD shall be forfeited without any notice. After deposit of 25% and thereafter confirming the sale b
the Authorised Officer, the bidder shall have to pay remaining amounti.e. 75% of the bid amount on or before 15 working days from the receipt of the confirmatio
letter or within such extended period as may be agreed upon in writing solely at the discretion of the Authorised Officer. If the remaining amount is not pai
within the time prescribed in the confirmation letter, the amount of 25% would be forfeited without any notice and secured asset shall be put to re-auction. Th
defaulting bidder shall have no claim/ right in respect of property/amount. The EMD amount of unsuccessful bidder will be refunded on closure of the e-auction
sale proceeding as per instructions provided in the Auction Bid Form. (12) Inspection of the subject properties will be available as per prior appointment. It shal
be the responsibility of the interested bidders to inspect and satisfy themselves about the property before submission of the bid. (13) The Authorized Officer ha
absolute right to accept or reject any or all offer(s) or adjourn/postpone/cancel the auction at any stage without assigning any reason thereof. (14) The sale will b
confirmed and Sale Certificate will be issued in the name of the purchaser(s)/applicant (s) only and will not be issued in any other name(s). (15) The sale shall b
subject to rules/conditions prescribed under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. (16) Th
sale is subject to confirmation of the Authorised Officer. (17) In case of properties under symbolic possession, Bank will only transfer the title of the property to th
successful auction bidder on payment of full consideration and the bank is not responsible to handover the physical possession of the properties. Taking physica
possession of the properties is at the risk and responsibility of the auction purchaser. (18) Bidding in the last minutes/seconds should be avoided by the bidder
in their own interest. Neither Saraswat Co-op. Bank Ltd. nor the service provider will be responsible for any lapses/failure (internet failure, power failure etc.) o
the part of the vendor in such cases. In order to ward off such contingent situation, the bidders are requested to make all the necessary arrangements/alternative
such as back-up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

STATUTORY NOTICE AS PER RULE 8(6) of SARFAESI ACT, 2002

The notice is also a mandatory notice of 15 (Fifteen) days to the Borrower/Mortgagor/Guarantors/ of the above loan account. Under Rules 8 and 9 of the Securit
Interest (Enforcement) Rules, 2002 and provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
Informing them about holding auction/sale on the above referred date and time with the advice to redeem the Secured Assets if so desired by them, by paying th
outstanding dues as mentioned hereinabove along with further interest, cost & expenses, as per the rules/conditions prescribed under the SARFAESI Act, 2002
and its various amendments. In case of default in payment, the Secured Assets shall at the discretion of the Authorised Officer/Secured Creditor, be sold throug

any of the modes as prescribed under Rule 8 (5) of the Security Interest (Enforcement) Rules, 2002.

Date: 26.02.2023 Place : GOA/KONKAN

AUTHORISED OFFICER, Saraswat Co-op Bank Ltd.

Sd/-
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IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH-IV

CP (IB) No.4610/MB-IV/2019
Under Section 9 of the I&B Code, 2016
In the matter of:

Erbe Medical India Private Limited
[CIN: U33119TN2007PTC062336]
...Operational Creditor/Applicant
V/s.
Arav Healthcare Infra Private Limited
[CIN: U85110MH2008PTC188988]
...Corporate Debtor/Respondent

Order pronounced on : 24.02.2022

Coram:
Mr. Prabhat Kumar Mr. Kishore Vemulapalli
Hon’ble Member (Technical) Hon’ble Member (Judicial)

Appearances (via videoconferencing):

For the Petitioner : Mr. K. Vasuvenkat, Advocate
For the Respondent : Mr. Dhruva Gandhi, Advocate.
ORDER

Per: Prabhat Kumar, Member (Technical)

This is a Company Petition being
C.P./(IB)/No0.4610/NCLT/MB/C-IV/2019 filed by M/s. Erbe
Medical India Private Limited, the Operational Creditor, under
section 9 of Insolvency & Bankruptcy Code, 2016 (I & B Code) on

13.12.2019 seeking initiation of Corporate Insolvency Resolution



IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH-IV
CP (IB) No. 4610/MB-1V/2019

Process (CIRP) against Arav Healthcare Infra Private Limited, the
Corporate Debtor, claiming a total sum of Rs.89,04,924.60/- (out
of which Rs.62,08,585.34 is the Principal amount and
Rs.26,93,669.26 is interest @ 18% from due date till 28.11.2019)
in default. It is stated in Clause-2 of Part IV of Form-V “date of
default-90 days from due date of each invoice.” The invoices were

raised from 24th February, 2017 till 25t April, 2018.

The Applicant/ Operational Creditor supplied the goods to the
Corporate Debtor under 18 invoices for a total sum of
Rs.1,04,76,023.46 and issued credit notes for sum of
Rs.42,67,438.12.

The Applicant issued Demand Notice in Form-III on 21.06.2019
along with the copy of invoices asking the Corporate Debtor to
pay the amount in default. The Applicant has also filed record of
Financial Information with the Information Utility showing the
amount overdue, however, the certificate of default has not been

enclosed thereto.

The Corporate Debtor has responded to this Demand Notice vide
Letter dated 04.07.2019 denying its liability to pay and submitted
fully consideration of account with the dues claimed as pending.
The Corporate Debtor also demanded E-1 Forms and Airway bills;
reconciliation of account for resolution of ongoing disputes. The
Corporate Debtor has not submitted any communication

supporting its contention in the reply to the demand notice.

The Corporate Debtor has filed detailed reply dated 31.01.2020
and has submitted that all the 18 invoices claimed to be due in
the Petition have been fully paid. In this connection, it has filed
invoice wise payments made by it on various dates alongwith copy

of NEFT advices containing relevant invoice number. Accordingly,
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the Corporate Debtor has claimed that the payments were made

with specific direction as to its appropriation against the invoice.

The Operational Creditor has also filed Rejoinder dated
11.02.2020 pleading that it “followed ‘first in first out’ (FIFO)
method while accounting for the payments made by the
Respondent which is a standard accounting practice”. It has filed
statement account of the Corporate Debtor and appropriation of
the payment made by Corporate Debtor according to such
practice to support its contention. It has also filed a CA certificate
confirming this practice. The Applicant has also filed an email
dated 24.01.2019 from the Corporate Debtor annexing thereto
the reconciliation statement of the account of Operational
Creditor as per Corporate Debtor. The said reconciliation
statement shows that the Corporate Debtor has confirmed a sum
of Rs.13,39,882.31 as payable by the Corporate Debtor to the
Applicant Operational Creditor.

We have heard both the Counsel and perused the pleadings

available on records.

It is noted from the email dated 24.01.2019 filed by the Applicant
Operational Creditor in its Rejoinder that the Corporate Debtor
has admitted existence of a debt of Rs.13,39,882.31 due to the
Applicant Operational Creditor. This email contradicts the
submission of the Corporate Debtor made in the reply. On
perusal of the NEFT advices filed with the affidavit in reply, it is
noticed that, some of the advices does not contain specific
direction for the appropriation. It occurs to this Bench that the
plea taken in the reply to the Demand Notice as well as Affidavit
in reply is not honest, as it contradicts Corporate Debtor’s own
admission vide email dated 24.01.2019. In view of this, we are of

the considered view that there existed a debt in excess of the
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minimum threshold limit of Rs. 1 lakh as it was at the time of
filing this Application and the Corporate Debtor has committed
default in payment thereof. Since, this debt is established by the
very own admission of the Corporate Debtor vide email, the

question of prior dispute in relation thereto does not arise.

9. In view of above facts, this Tribunal is of the considered opinion
that the present Company Petition is maintainable u/s 9 of the
Insolvency and Bankruptcy Code, 2016 and deserve to be
admitted.

ORDER

a) The Company Petition bearing CP/(IB)/4610/MB-1V/2019 filed
by Erbe Medical India Private Limited, the Operational Creditor,
seeking to initiate Corporate Insolvency Resolution Process (CIRP)
against Arav Healthcare Infra Private Limited
[CIN- U85110MH2008PTC188988], the Corporate Debtor, is
admitted.

b) There shall be a moratorium under section 14 of the IBC, in regard
to the following:

1. The institution of suits or continuation of pending suits or
proceedings against the Corporate Debtor including execution of
any judgment, decree or order in any court of law, tribunal,

arbitration panel or other authority;

11. Transferring, encumbering, alienating or disposing of by the
Corporate Debtor any of its assets or any legal right or beneficial

interest therein;

1ii.  Any action to foreclose, recover or enforce any security interest
created by the Corporate Debtor in respect of its property
including any action under the Securitisation and Reconstruction
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of Financial Assets and Enforcement of Security Interest
(SARFAESI) Act, 2002;

1v. The recovery of any property by an owner or lessor where such

property is occupied by or in possession of the Corporate Debtor.

c¢) Notwithstanding the above, during the period of moratorium-
a. The supply of essential goods or services to the Corporate
Debtor, if continuing, shall not be terminated or suspended or

interrupted during the moratorium period,

b. That the provisions of sub-section (1) of section 14 of the IBC
shall not apply to such transactions as may be notified by the

Central Government in consultation with any sectoral regulator;

d) The moratorium shall have effect from the date of this order till the
completion of the CIRP or until this Tribunal approves the resolution
plan under sub-section (1) of section 31 of the IBC or passes an order
for liquidation of Corporate Debtor under section 33 of the IBC, as
the case may be.

e) Public announcement of the CIRP shall be made immediately as
specified under section 13 of the IBC read with regulation 6 of the
Insolvency & Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016.

f) Mr. Pramodkumar Ramesh Ladda, Registration No. IBBI/IPA-
002/IPN00694/2018-2019/12148; Email: csladdaji@gmail.com; is
appointed as Interim Resolution Professional to carry the functions
as mentioned under IBC, the fee payable to IRP/RP shall comply
with the IBBI Regulations/Circulars/Directions issued in this
regard. The IRP shall carry out functions as contemplated by
Sections 15,17,18,19,20,21 of the IBC.
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g

h)

).

During the CIRP Period, the management of the Corporate Debtor
shall vest in the IRP or, as the case may be, the RP in terms of section
17 of the IBC. The officers and managers of the Corporate Debtor
shall provide all documents in their possession and furnish every
information in their knowledge to the IRP within a period of one
week from the date of receipt of this Order, in default of which
coercive steps will follow.

The Operational Creditor shall deposit a sum of Rs.5,00,000/-
(Rupees five lakh only) as advance with the IRP to meet the expenses
arising out of issuing public notice and inviting claims. These
expenses are subject to approval by the Committee of Creditors
(CoQ).

The Registry 1s directed to communicate this Order to the
Operational Creditor, the Corporate Debtor and the IRP by Speed
Post and email immediately, and in any case, not later than two days
from the date of this Order.

A copy of this Order be sent to the Registrar of Companies,
Maharashtra, Mumbai, for updating the Master Data of the
Corporate Debtor. The said Registrar of Companies shall send a
compliance report in this regard to the Registry of this Court within

seven days from the date of receipt of a copy of this order.

Sd/- Sd/-
Prabhat Kumar Kishore Vemulapalli
Member (Technical) Member (Judicial)
/Dubey/
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